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The following Act of thc 'I1;~mil Nirtl~ Jlegi~~lative hsscn~l)ly ~.cc:ivetl tl:e 

assent of tlie President on the 26th February 1991 and is hereby published 
for general information :- 

ACT No; 16 OF 1'301. 

An Act to mnend the 2'anzil h?du Cultivating Tenants Awenru of Rent 
(Relief) Act, 1990. 

BE it enacted by tlie Legislative Asselnbly of the State of Tamil Nadu in the 
Forty-first Year of the Republic ol: India as, follows :- 

1. (1) Thirs Act may be called the Tamil Nadu Cuitivating Tenants simt * 1 

Arrears of Rent (Relief) Amendment Act, 1991. - 
(2) It shall be deemed to have came into force m the 10th day of 

Octobr 1990. 
AamKhm 2. In section 4 of the Tamil Nadq Uultivating Tenaats Arrears of Rent - 

(Relief) Act, 1990 (hereinafter referred ta as the principal Act), in m11- 
section ( 1 ) ~  for the e x p d o n  " two months ", the expreqion " four months " 
shall be substituted. 

;kmmdml.t 3. In section 5 of the principal Act, in suJub-seetion (;?), in, ciause (ii), for 3. the expmion " one-fourth of the arrears of rcnt ", the expressien " any such 
arrears of rent " shall be substituted. 

Pcpd mJ 4. (1) The Tad1  Nadu Cultivating Tenants Arrears of ltcnt (Rdief) m*& 
Amendrneut Ordinance, 1990, is hereby repcnlcd. 

(2) Notwithstanding such repeal, anything done or any action taken 
under the principal Act, as amended by the said Ordinance, shaU be deemed 
to have been doae or taken under the prinoipd Aet, as amen~ied by zkis - 4~ t .  

(By order oP the (?overne~.) 
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Part IV-Section 2 

Nadu Aetb md - 
The follo$ng Act of tlie Tn,mil Nadu Legislative Asemb'ly received the 

I 

w e n t  of the President on ths i th August 1991 and is hereby puljliwhed for 
general information :- 

ACT No. 25 OF 1991. 

Aa Act further to antend the Tand Nadu Cultivating Tenants Arrear.$ of 
Rent (Relisf) Act, 1990. 

RB it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Forty-smxid Year of the Republic of India rrsl follows :- 

- commencement. 

(2) It shall be deemed to have come into force on tho 30th day of April 

3. In section 7 of the principal Act, in sub-ssation (3) ,  for the expression Amendment of 
" thirty days ", the expression "' four months " Ephall be mbstituteil. section 7. 

4. (1) The Tamil Nadu Cultivating Tenants Arrears of Rent (Relief) Repeal 
Second Amendment Ordinance, 1991, is hereby lepcaled. saving. 

(2) Notwithstanding such repeal, anything done ar any action tdrcn 
under the principal Act, as amended by tho said Ordinance, shall be deemed 
to have been done or taken under the principal Act, as amended by this Act. 

(By ordw of the Gavernor) 

P. JEYASINGFI3 PETER, . 
,~ec?e^etury to CSsuernment, Laro Deparh~ient 
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